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C e n t r a l  G o v e r n m e n t ’s  D i r e c t iv e  t o  
G o v e r n m e n t  o f  O r i s s a  t o  T r e a t  
R e s e r v e d  Va c a n c y  a s  U n r e s e r v e d  

w i t h o u t  C e n t r e ’s  C o n c u r r e n c e

5723. SHRI GAJADHAR MAJHI: Will 
the PRIME MINISTER be pleased to 
state:

(a) whether Government of India have 
issud any order to the Government of 
Orissa that reserved vacancy for Scheduled

Caste and Tribe can be declared as un-
reserved without prior concurrence of the 
Central Government;

(b) whether the Government of Orissa is 
following the same; and

(c) if not, the reason therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) No, 
Sir. The reservations for Scheduled 
Castes and Scheduled Tribes in the services 
under the State Governments are the con-
cern of the respective State Governments 
under Article 335 read with Articles 16(4) 
and 12 of the Constitution. Hence, no 
orders in this regard can be issued by the 
Government of India to the State Govern-
ments.

(b) and(c). Do not arise.

DfcLW-RANCHI STD SYSTtM

5724. KUMARI KAMLA KUMARI: 
Willthe Minister of COMMUNICATIONS 
be pleased to state:

(a) whether Government propose to 
start Subscribers Trunk Dialing for Ranchi 
(Bihar) from Delhi; and

(b) if so, the main features thereof and 
the time by which it would be started ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N.B AHUGUNA): (a) 
Not at present.

(b) the Present trunk traffic between 
Delhi and Ranchi is not sufficiently high 
to justify a point-to-point Subscriber 
Trunk Dialling routs. The routes having 
higher traffic are being taken up first. The 
Ranchi-Delhi route is expected to be put 
under STD by the end of the Fifth Plan 
period.

J u r i s d i c t i o n  o f  C.BX a n d  o f  v i g i l a n c e  
C o m m is s io n

5726. SHRI PRJYA RANJAN DAS 
MUNSI: Wi» the PRIME MINISTER be 
pleased to  state;
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(a) whether the  Centra! Bureau o f Investi-
gation and Vigilance Commission are 
working jointly in  co-ordination with each 
o ther; and

(b) if  not, what are their specific jurisdic-
tions?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) and
(b). The Central Bureau of Investigation is 
an investigating agency of the Central 
Government responsible for the investiga-
tion of certain classes of offences notified 
under the Dalhi Special Police Establish-
ment Act 1946. The Cnentral Vigilance 
Commission is an advisory body responsi-
ble for generally coordinating the work of 
and advising Ministries/Departments/ 
Central Government Undertakings in 
respect of matters pertaining to the mainte-
nance of integrity in administration. The 
Contral vigilance Commission also entrusts 
to the Central Bureau of Investigation 
whenever it considers necessary complaints 
etc. against public sorvants for preliminary 
inquiry or regular investigation.

To ensure coordnation between the 
Central Bureau of Investigation and the 
Central Vigilance Commission officers of 
the two organisations hold meetings and 
discussions at appropriate levels as often 
as required.

D e p u t a t i o n i s t s  in  N .I.D .C . L im ite d

5728. SH RI IN D RA JIT  GUPTA: Will 
th e  M inister of IND U STRIA L DEVE-
LOPM ENT be pleased to  state:

(a) the number of persons on  deputation 
in  th e  N ational Industrial Development 
C orporation Limited a t present;

(b) w hether any of such persons have 
been absorbed or proposed to  be absorbed 
in  the Corporation; and

(e) w hether th e  pay-scales and other 
benefits enjoyed in  the  Corporation by 
such persons are m ore favourable than 
those they  were eligible to  in  their parent 
D opwtm eai*?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR 
PRASAD): (a) There are nine officers now 
on deputation to NIDC.

(b) Out of these 9, one has given his 
option for absorption in the NIDC. 
The others have not been asked to give their 
options as they have not completed 
two years.

(c) the deputationists are getting higher 
emoluments than they were getting in their 
parent departments, because either the pay- 
scales are higher or they are getting 
deputation allowances. Those who are 
drawing upto Rs. 1600 p.m. are also 
entitled to bonus.
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